FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF M/S TERIYAKI BUILDERS PRIVATE LIMITED

RELEVANT PARTICULARS

Name of corporate debtor

Teriyaki Builders Private Limited

Date of incorporation of corporate debtor

17" February, 2011

Authority under which corporate debtor is
incorporated / registered

Registrar of Companies, Delhi

Corporate Identity No. / Limited—Liability
IdentifieationNe- of corporate debtor

U51909DL2011PTC377749

Address of the registered office and principal
office (if any) of corporate debtor

Registered Office: 865, Ground Floor, Shop No. 2,
Gali No. 7, Govindpuri, Kalkaji New Delhi, South
Delhi-110019

Insolvency commencement date in respect of
corporate debtor

29" August, 2023 (However, Order received as on
5" September, 2023)

Estimated date of closure of insolvency
resolution process

25" February, 2024

Name and registration number of the
insolvency professional acting as interim
resolution professional

Name: Sudhanshu Gupta
Registration Number:
IBBI/IPA-002/IP-N00216/2017-18/10668

Address and e-mail of the interim resolution
professional, as registered with the Board

Address: 311, Agarwal Chamber-2, Plot No. 30,
31, Veer Savarkar Block, Opp. Metro Pillar No. 58,
Shakarpur, East Delhi-110092

Email Address: sg_1973@rediffmail.com

10.

Address and e-mail to be used for
correspondence with the interim resolution
professional

Address: 311, Agarwal Chamber-2, Plot No. 30,
31, Veer Savarkar Block, Opp. Metro Pillar No. 58,
Shakarpur, East Delhi-110092

Email Address: cirp.teriyakibuilders@gmail.com

11,

Last date for submission of claims

19" September, 2023

12.

Classes of creditors, if any, under clause (b) of
sub-section (6A) of section 21, ascertained by
the interim resolution professional

Not Applicable

13,

Names of Insolvency Professionals identified
to act as Authorised Representative of creditors
in a class (Three names for each class)

Not Applicable

14.

(a) Relevant Forms and
(b) Details of authorized representatives
are available at:

a. Web link:https:/ibbi.gov.in/home/downloads
b. Not Applicable

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate
insolvency resolution process of the M/s. Teriyaki Builders Private Limited on 29™ August, 2023.




)

The creditors of M/s. Teriyaki Builders Private Limited are hereby called upon to submit their claims with
proof on or before 19" September, 2023 to the interim resolution professional at the address mentioned against
entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
authorised representative from among the three insolvency professionals listed against entry No.13 to act as
authorised representative of the class [specify class] in Form CA. (Not Applicable)

Submission of false or misleading proofs of claim shall attract penalties.

el Gt

Sudhanshu Gupta

Interim Resolution Professional of M/s Teriyaki Builders Private Limited
Regn. No. — IBBI/IPA-002/TP-N00216/2017-18/10668

Address: 311, Agarwal Chamber-2, Plot No. 30, 31,

Veer Savarkar Block, Opp. Metro Pillar No. 58,

Shakarpur, East Delhi-110092

Email Address: sg_1973@rediffmail.com

Contact No.: +91-9811547321

Date: 7" September, 2023
Place: Delhi
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“Trump White House
adwser acted ahove law’

AP B WASHINGTON

White House adviser to

President Donald Trump
acted as if he were "above the
law" when he refused to coop-
erate with a congressional
investigation into the Jan. 6,
2021, attack on the U.S. Capitol,
prosecutors argued at his trial
Wednesday.

Peter Navarro was charged
with two counts of contempt of
Congress, but his lawyer argued
he didn't ignore the House Jan.
6 Commiittee. Instead, Navarro
told members to contact
Trump about what might be
protected by executive privi-
lege, the attorney said.

A judge has found the
privilege argument alone isn't
a defense against the charges
because Navarro couldn't show
evidence that the former
Republican president had
invoked it.

Both sides rested after
committee staffers testified
about sending the subpoena
and Navarro's response.
Closing arguments and jury
deliberations are expected
Thursday.

Navarro, a senior trade
adviser, was subpoenaed in
February 2022 by the House
panel investigating how and

why a mob of Trump support-
ers stormed the U.S. Capitol
and interrupted the certifica-
tion of the presidential vote for
Joe Biden, a Democrat.

Navarro had promoted
Trump's baseless claims of
mass voter fraud, and the com-
mittee thought he might have
more information about any
connection those claims had to
the attack, prosecutor John
Crabb said.

But Navarro didn't hand
over any emails, reports or

notes. When the date came for
him to testify before the com-
mittee, he didn't show up,
Crabb said. Even if the presi-
dent had invoked executive
privilege, Navarro should have
come before the committee,
answered what questions he
could and cited privilege when
he couldn't answer, he said.
"It wasn't voluntary. It was-
n't an invitation. A subpoena is
a legal requirement,” Crabb
said. "We are a nation of laws
and our system doesn't work if

people believe they are above
the law."

Defense attorney Stanley
Woodward told the jury that
Navarro did get in touch with
committee staffers, but asked
them to talk to Trump to see
what information the president
intended to be protected by
executive privilege. That never
happened, he said.

"The evidence in this case
will not show that Dr. Navarro
was willful in his failure to
comply," Woodward said. He
pushed back on efforts to link
Navarro closely with the Jan. 6
attack and said the prosecu-
tion's opening arguments were
like a movie trailer that promis-
es more than the show delivers:
"It's like one of those movies
where you get nothing after the
preview;," he said.

Navarro, a former eco-
nomics professor, faces up to a
year behind bars if convicted.
He is the second Trump aide to
face criminal charges after
refusing to cooperate with the
House committee. White
House adviser Steve Bannon
also made an executive privi-
lege argument but was con-
victed of two counts of con-
tempt of Congress and sen-
tenced to four months behind
bars.

PTI B WASHINGTON

Republican presidential can-
didate Vivek Ramaswamy
has vowed that he will pardon
all peaceful January 6 protest-
ers if he gets elected as the next
US president in 2024.

The 38-year-old Indian
American entrepreneur has
gained traction after he
denounced the US Justice
Department for its "political
persecution” of non-violent
protesters at the Republican
primary presidential debate
last month.

"America now has a two-
tiered justice system: Antifa
and BLM rioters roam free
while peaceful January 6 pro-
testers are imprisoned without
bail. Biden's 'Department of
Injustice’ has executed over
1,000 arrests for nonviolent
offenses related to January 6,
casting a dark shadow over
Lady Justice and the founda-
tional principles of our legal
system," he said in a statement.

"To unify this country, I
commit as president to pardon
all Americans who were targets
of politicised federal prosecu-
tions and those denied due
process. This includes all
peaceful, nonviolent January 6
protesters who were denied
their constitutional due process

rights," he said on Wednesday.

The January 6 riot saw
more than 2,000 people enter
the US Capitol as lawmakers
certified the results of the 2020
election, in which President Joe
Biden defeated Donald Trump.

The mob stormed the
Capitol following a speech
from Trump, who was speak-
ing at a rally not far from the
Capitol grounds. In his speech,
Trump claimed election fraud
and called on then-Vice-
President Mike Pence to over-
turn the results.

The riot led to the biggest
police investigation in US his-
tory with hundreds of people
accused of criminal offences.

Ramaswamy said he will
end the weaponisation of police
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January 6 protesters: Vivek

power in America and noted
that every Republican candi-
date must be clear on hard
issues.

He said on Sunday that
while he expects to become the
party's nominee for the
November 2024 US elections,
he will vote for Trump if the
former president secures the
nomination.

He also expressed his
intention to pardon Trump,
who currently faces an array of
legal challenges, should he be
elected as President of the
United States.

"If Donald Trump's the
nominee — yes, I will support
him, and if I'm the president,
yes, I will pardon him because
that will help reunite the coun-
try. But it's not the most impor-
tant thing I'm going to do as the
next president. It is the table
stakes for moving this country
forward," Ramaswamy told
ABC news.

Following his impressive
performance in the inaugural
Republican primary presiden-
tial debate last month,
Ramaswamy, an entrepreneur-
turned-politician, has experi-
enced a surge in popularity,
competing alongside fellow
Indian American rival Nikki
Haley, the former Governor of
South Carolina.

Prosecutors
seeking new
indictment for
Hunter Biden

AP H WASHINGTON

Federal prosecutors plan to ask
a grand jury to indict
President Joe Biden's son Hunter
by the end of the month, accord-
ing to court documents filed
Wednesday.

The exact charges the pres-
ident's son would face were not
immediately clear, but appeared
related to a gun possession
charge in which he was accused
of having a firearm while being
a drug user. He has also been
under investigation by federal
prosecutors for his business
dealings.

U.S. Attorney for Delaware
David Weiss, newly named a
special counsel in the case,
referred to a seeking an indict-
ment before Sept. 29 in a status
report required by Judge
Maryellen Noreika.

Defense attorneys have
argued that an agreement spar-
ing Hunter Biden from prose-
cution on a felony gun charge
remains in place. It was part of
a plea deal on misdemeanor tax
offenses that fell apart during a
court appearance in July.

Biden was charged in June
with two misdemeanor crimes
of failure to pay more than
USD 100,000 in taxes from over
USD 1.5 million in income in
both 2017 and 2018.

Mexico ends
patchwork of

AP B MEXICO CITY

AMeXican Supreme Court
ruling that invalidated all
federal criminal penalties for
abortion continued a regional
trend of widening access to the
procedure but left in place a
patchwork of varying state
restrictions.

The high court ordered on
Wednesday that abortion be
removed from the federal penal
code, and will require the federal
public health service and all fed-
eral health institutions to offer
abortion to anyone who requests
it.

That will mean access for
millions of Mexicans. The Social
Security Service and other fed-
eral institutions provide health
care to most people who work

in the formal economy.

"No woman or pregnant
person, nor any health worker,
will be able to be punished for
abortion," the Information
Group for Chosen
Reproduction, known by its
Spanish initials GIRE, said in a
statement.

Abortions are not widely
prosecuted as a crime, but many
doctors refuse to provide them,
citing the law.

Some 20 Mexican states,
however, still criminalise abor-
tion. Those laws were not affect-
ed by the Supreme Court ruling,
but abortion rights advocates
will likely ask state judges to fol-
low its logic.

Celebration of the ruling
soon spilled out onto social
media.

federal ban on abortio.n,
state restrictions remains

"Today is a day of victory
and justice for Mexican women!"
Mexico's National Institute for
Women wrote in a message on
the social media platform X, for-
merly known as Twitter. The
government organisation called
the decision a "big step" toward
gender equality.

Senator Olga Sanchez
Cordero, a former Supreme
Court justice, applauded the
ruling, saying on X that it rep-
resented an advance toward "a
more just society in which the
rights of all are respected”. She
called on Mexico's Congress to
pass legislation in response.

But others in the highly reli-
gious country decried the deci-
sion. Irma Barrientos, director of
the Civil Association for the
Rights of the Conceived, said

opponents will continue the
fight against expanded abortion
access.

"We're not going to stop,"
Barrientos said. "Let's remember
what happened in the United
States. After 40 years, the
Supreme Court reversed its
abortion decision, and we're

not going to stop until Mexico
guarantees the right to life from
the moment of conception."

The court said on X that
“the legal system that crimi-
nalised abortion" in Mexican
federal law was unconstitution-
al because it "violates the human
rights of women and people with
the ability to gestate".

The decision came two
years after the court ruled that
abortion was not a crime in one
northern state. That ruling set off
a slow state-by-state process of
decriminalising it.

Last week, the central state
of Aguascalientes became the
12th state to drop criminal
penalties.

Abortion rights activists
will have to continue seeking
legalisation state by state, though

Wednesday's decision should
make that easier. State legisla-
tures can also act on their own
to erase abortion penalties.

For now, the ruling does
not mean that every Mexican
woman will be able to access the
procedure immediately,
explained Fernanda Diaz de
Ledn, sub-director and legal
expert for women's rights group
IPAS.

What it does do - in theo-
ry - is obligate federal agencies
to provide care to patients.
That's likely to have a cascade of
effects.

Diaz de Leon said remov-
ing the federal ban takes away
another excuse used by care
providers to deny abortions in
states where the procedure is no
longer a crime.
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FORM A
PUBLIC ANNOUNCEMENT
(Under Lbon 6 of the Insclvency and Bankrup
tion Process for ulehcns 201
FOR THE A‘ITEN'H QF THE CREDITORS TERIYAKI UI ERS PRIVA’

RELEVANT PARTICULARS
Teriyaki Builders Private Limited
17" February, 2011

1. [Name of corporate debtor

2. |Date of incorporation of

corporate deblor

3. |Authority under wh»ch corporate

debtor is incorporated | registered

4, |Corporate !dem:hr No./ Bimited-Habiity
identifieation-No- ni porate debtor

|Registrar of Companies, Delhi

U51909DL2011PTC377749

|Registered Office : 865, Ground Floor, Shop No. 2,
No.7, New Dehi, South Deh-110019

20° August, 2023

(However, Order received as on 05" September, 2023)

25" February, 2024

rate deblor

7. Estlmatad date of closure of insolvency
process

E. Name and registration number of the
9

|ﬁame : Sudhanshu Guiua

Registration Number: |BEI/IPA-D02/1P-NOD216/
2017-18/10668

Address: 311, hgarwal Chamber-2, Plot No. 30,
31, Vieer Savarkar Block Metro Pillar No. 58,
Shakarpur, Eas1 Delhi-110! 2

[insolvency professional acting as interim
. |Address and e-mall of fhe interim

with the Board

10{Address and e-mall to be used for
lence with the interim
resolution professional

Address: 311, Agarwal Chamber-2, Plot No. 30,
3, Veer Savarkar Block, Opp. Metro Pillar No. 58,
Shakarpur, East Delhi-110

|Email Address : cirp.teriyakibuilders@gmail.com
19" September, 2023

11]Last date for submission of claims
12|Classes of creditors, if any, under clause}

(b) of sub-section (SA of section 21,  |Not Applicable
|ascertained by the interim resolution
professional
13{Names of Insolvency Professionals
identified to act as rised Not Applicable

|Representative of creditors in a class
(Three names for each class)

14}(a) Relevant Forms and
(b} Dalnils of aulhcr“lzed

a. Web link : hitps:/fibbi.gov.inhome/downloads
b. Not Applicable

Noﬂaa is hsmby gl\mﬂ mat lim Natlonal Comrany Law Tribunal has ordered the commencement
nnf a oo;p;uzr:;ea insolvency resolution process of the Mis. Teriyaki Builders Private Limited on 29"
ugus 3
The crediors of Ws. “be¥m Bullders Private Limited are hereby called upon to submit their
dam‘ls with pmufnn or before 19" September, 2023 to the interim resolution professional at the
tioned against entry No. 10.

Myanmar

AP M BANGKOK

Acourt in Myanmar sen-
tenced a photojournalist
for an underground news
agency to 20 years in prison
with hard labor for his coverage
of a deadly May cyclone's after-
math, the media organisation
said Wednesday.

The sentence given Sai Zaw

scribe gets a 20-year sentence

Thaike, a photographer for the
independent online news ser-
vice Myanmar Now, appeared
to be the most severe for any
journalist detained since the
military overthrew the elected
government of Aung San Suu
Kyi in February 2021.

The press freedom group
Reporters Without Borders said
in April that Myanmar is the

world's second- biggest jailer of
journalists, behind only China.
The country ranks near the bot-
tom of the group's 2023 World
Press Freedom Index, placing
176th out of 180 countries.
Myanmar Now, which
operates underground, report-
ed that a military tribunal tried,
convicted and sentenced Sai
Zaw Thaike, 40, during the first

court hearing since he was
detained in the western state of
Rakhine.

The proceedings took place
inside Insein prison in Yangon,
Myanmar's biggest city, where
the photographer was jailed
after his arrest. The news
agency said Sai Zaw Thaike was
allowed no family visits and
denied legal representation.

PARADIP PORT AUTHORITY
22 ¥PORT ELECTRICAL DIVISION
No.EM/PED/TECH-26/2023/356  Date: 04/09/2023

CORRIGENDM-1
In continuation to the e-Tender Call
Notice (TCN) No.: EM/PED-29/2023
issued vide No. EM/PED/TECH-
26/2023/337, did. 25/08/2023 for
the work “Providing LT power supply
to CB-1 & CB-Il”, amendment has been
made in Clause No.7.1 and Clause
No.2.0 of SCOPE OF WORK.
For details, please log on to the website:
https://eprocure.gov.in/eprocure/app.
Sd/- Executive Engineer (E), PED-I
PPA/PR/46/2023-24  Dtd.07/09/2023

General public is hereby informed that my|
clientess Smt. Viramati W/o Shri Jagadish
Singh aged about 69 yrs. R/o Plot no. RZ-24
B, C-Block, Shiv Enclave, Najafgarh, New
Delhi-110043 has severed all relations with
her son Shri Virender Singh & his wife Smt.
Kavita due to their misdeedsand bad habits.

My clientess has also disowned & debarre‘i

her above named son 8 his wife from all he
moveable & immoveable properties and they
have no claim or title to any of the properties
possessed by my clientess. Anybody dealing
with Sh. Virender Singh an his wife Smt.
Kavita will do so at his/her/their own risk and
responsibilities and my clientess will not be
responsible for any act, deed or dealing done
by Shri Virender Singh & his wife Smt. Kavita.

KOMAL MITTER (ADVOCATE)

A-184, Hari Nagar, New Delhi-110064

Japan launches
X-ray telescope

rocket carrying
to explore

origins of universe, lunar lander

AP H TOKYO

apan launched a rocket

Thursday carrying an X-ray
telescope that will explore the
origins of the universe as well as
a small lunar lander.

The launch of the HII-A
rocket from Tanegashima Space
Center in southwestern Japan
was shown on live video by the
Japan Aerospace Exploration
Agency, known as JAXA.

"We have a liftoff," the nar-
rator at JAXA said as the rock-
et flew up in a burst of smoke
then flew over the Pacific.

Thirteen minutes after the
launch, the rocket put into orbit
around Earth a satellite called
the X-Ray Imaging and
Spectroscopy Mission, or
XRISM, which will measure
the speed and makeup of what
lies between galaxies.

That information helps in
studying how celestial objects
were formed, and hopefully can
lead to solving the mystery of
how the universe was created,
JAXA says.

In cooperation with NASA,
JAXA will look at the strength
of light at different wavelengths,
the temperature of things in
space and their shapes and
brightness.

David Alexander, director of
the Rice Space Institute at Rice
University, believes the mission
is significant for delivering
insight into the properties of hot
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plasma, or the superheated mat-
ter that makes up much of the
universe.

Plasmas have the potential
to be used in various ways,
including healing wounds, mak-
ing computer chips and clean-
ing the environment.

"Understanding the distrib-
ution of this hot plasma in
space and time, as well as its
dynamical motion, will shed
light on diverse phenomena
such as black holes, the evolution
of chemical elements in the
universe and the formation of
galactic clusters,” Alexander
said.

Also aboard the latest
Japanese rocket is the Smart
Lander for Investigating Moon,
or SLIM, a lightweight lunar lan-
der. The Smart Lander won't
make lunar orbit for three or
four months after the launch and
would likely attempt a landing
early next year, according to the
space agency.

Central African
Republic faces
humanitarian
crisis; UN

AP B UNITED NATIONS

Central African Republic is
facing a humanitarian cri-
sis with 2.4 million people in
need of assistance and the
UN's USD 534 million appeal
only 36 per cent funded, a UN
official said on Wednesday.

Mohamed Ag Ayoya,
deputy special representative
for the UN peacekeeping mis-
sion in the country, told a
news conference that 10 years
of conflict have displaced half
a million people within the
country while 700,000 have
fled to neighbouring coun-
tries.

Mineral-rich but impov-
erished CAR has a population
of 6 million.

But Ayoya said CAR has
also opened its doors to
38,000 returnees and asylum-
seekers from Chad, and more
recently to 18,000 returnees
and asylum seekers from
another neighbour, Sudan,
where a conflict between rival
generals and their supporters
is now in its fifth month.

Ayoya stressed that CAR
"is not just a humanitarian
crisis, it's also actually a pro-
tection and a gender crisis".
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respective stations.

G2 @ NORTHERN RAILWAY Ll

Azad
Arruit h:!ﬁmlsav

ONE STATION ONE PRODUCT

Applications are invited under scheme of 'One Station One Product' for setting up:

A. Stall at Meerut Cantt., Delhi Cantt., Panipat and Pataudi Road stations.

B. Temporary stall at: Shamli, Ballabhgarh, Partapur, Faridabad, Tapri, Sahibabad,
Tughlakabad, Tilakbridge, Khatauli,
Mangolpuri, Naya Ghaziabad, Muradnagar, Sakoti Tanda, Vivek Vihar, Delhi Azadpur,
Shivaiji Bridge, Modinagar, Deoband stations. *The period for setting up of stall at Delhi
Cantt., Panipat stations per spell will be 30 days. *The period for setting up of stall at
Meerut Cantt., Pataudi Road stations per spell will be 90 days. *The period for setting
up of temporary stall at stations mentioned in (B) above will be 30 days per spell.
» Registration fee will be charged @ rate of Rs. 2000 for each spell of thirty days
and for NSG 5 (Meerut Cantt., Shamli, Tapri, Tilak Bridge, Khatauli, Okhla, Sampla,
Asaoti, Mangolpuri, Muradnagar, Tohana, Vivek Vihar, Shivaji Bridge, Deoband &
Delhi Safdarjung) & NSG 6 (Partapur, Naya Ghaziabad, Sakoti Tanda & Delhi
Azadpur) registration fee will be charged @ rate of Rs. 1000 for each spell thirty days.

* The following are the eligibility criteria for participant viz.

(a) Holder of Artisans/Weaver ID card issued by Development Commissioner
Handicraft, Development Commissioner Handloom, or by the requisite state/ Central
GovernmentAuthority. (b) Individual artisans/weavers/craftsmen enrolled/registered
with Tribal Cooperative Marketing Development Federation of India Limited
(TRIFED)/National Handloom Development Corporation (NHDC)/ Khadi Village
Industries Commission (KVIC)/ associated with Social Organizations, State Govt.
bodies and associated with registered micro enterprises on the Udyam Portal of the
Ministry of MSME and NGOs etc. (c) Self Help Groups registered with PMEGP (Prime
Minister's Employment Generation Programme). (d) Marginalized or weaker sections
of society. (e) No separate logo shall be allowed.

» The applicant will have to submit an undertaking to the Station Superintendent
indicating that no activity would be undertaken to adversely affect the train operations,
passenger safety and image of the Railways. « Application should be addressed and
can be submitted to Station Superintendent at station by the applicant till 15:00 hrs. of
11.09.2023, which will be opened on same day. Station Superintendent will make
priority roster of all approved participants and priority will be established through a
draw of lots conducted at the station in the presence of all approved applicants
by the Station Manager/Sectional CMI and nominated Finance representative.
» The One Station One Product scheme shall be governed by Railway Board's
Commercial Circular No. 12 of 2022 and 09 of 2023 respectively available at website:
www.indianrailways.gov.in & URL: https://indianrailways.gov.in/railwayboard/
uploads/directorate/traffic_comm/ Comm_Cir_2022/0S0OP%20Policy.pdf &
https://indianrailways.gov.in/railwayboard/uploads/directorate/traffic_comm/
Comm_Cir_2023/CC% 20%2009%200%202023.pdf
For any queries applicant may contact Station Superintendent or CMI of the

Okhla, Sampla,

Asaoti, Delhi Safdarjung,

2790/2023

SERVING CUSTOMERS WITH A SMILE

The financial creditors shall submit their claims with proof by elect
may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the enlry No. 12, shall indicate its choice
of authorised representative from among the three insolvency pmfesmls listed against ent
Ne.13 to act as authorised representative of the class [specify class] in Form CA. (Not &ppﬁcablg

Submission of false or misleading proofs of claim shall attract penalties.

Sdi-

Sudhanshu Gupta

Interim Resolution Professional of M/s Teriyaki Builders Private Limited

Regn. No.-IBBI/IPA-002/IP-N00216/2017-18/106!

Address : 311, Agarwal Chamber-2, Plot No. 30, 31, Veer Savarkar Bl

Opp. Metro Pillar Na 58, Shakarpur East Delhi-11

: 07" September 2023 Email 1973@rediffmajl]

Address :
c
GIAN LIFE CARE LIMITED
Regd Office:- 7/216 (6) Swaroop Nagar (Infront of L.L.R. Hospital),
Kanpur, Uttar Pradesh-208002
CIN: L85100UP2018PLC110119; Mobile: 8808051576
Website: https:/igianlifecare.org/; Email: arunguptagpx@gmail.com
INFORMATION REGARDING 5" ANNUAL GENERAL MEETING
DISPATCH OF NOTICE AND E-VOTING
Natice is hereby given that the 5” Annual General Meeting (“AGM”) of Gian Life Care Limited
(“the Company”) will be held on Saturday, September 30, 2023 at 09:30 A.M. (IST), to transact
the business(es) as set outin the Notice convening the said AGM.
The Annual Report along with, the Notice convening the AGM and e-voting instructions have been
sent on September 07, 2023 only in electronic mode to those Members whose e-mail addresses
are registered with their respective Depository participant(s)/Registrar and Share Transfer Agent
(“RTA”) of the Company. The requirements of sending physical copies of the Notice of the AGM
and Annual Report to the Members have been dispensed with for the year ended March 31, 2023.
However, a member may request hard copies of AGM Notice and Annual Report by writing to us at
arunguptagpx@amail.com mentioning their Folio No /DP ID and Client ID.
The Annual Report for the FY 2022-23 along with the Notice of 5" AGM is also made available on
the Company's website at https://gianlifecare.org/ and on the website of the Stock Exchanges i.e.,
BSE Limited at www.bseindia.com.
Electronic Voting and Participation atthe AGM
In compliance with the provisions of section 108 of the Act read with Rule 20 of Companies
{Management and Administration) Rules, 2014, as amended from time to time {'the Rules'),
Secretarial Standards ('SS-2'), Regulation 44 of LODR Regulations and Applicable Circulars, the
Company is providing to its members the facility to cast their vote electronically on the resolutions
proposed to be passed at the AGM through e-voting.
The Company has opted to provide the electronic voting system of CDSL at the AGM. A person
whose name appears in the register of members orin the register of beneficial owners maintained
by depositories as on Cut-off date i.e., Saturday, September 23, 2023 only shall be entitled to
avail the facility of remote e-voting. The voting rights of members shall be in proportion to the paid-
up value of their shares. The venue voting shall be as per the instructions of Chairpersan of the
meeting during the AGM and only those members attending the AGM who hold shares as on Cut-
off date i.e., Saturday, September 23, 2023 and who have not already casted their vote at remote
e-voting and are nototherwise barred from doing so, shall be eligible o vote atthe AGM.
A member may participate in the AGM even after exercising his right to vote through remote e-
voting but shall not be entitled to vote again. The remote e-voting will commence on Wednesday,
September 27, 2023 at 09:00 A.M. (IST) and will end on Friday, September 29, 2023 at 05:00
P.M. (IST). The remote e-voting module shall thereafter be disabled for voting. Once the vote ona
resolution is cast by aMember, the same cannot be changed subsequently.
Any person who becomes a member of the Company after dispatch of the Notice of the AGM and
holding shares as on the Cut-off date i.e. Saturday, September 23, 2023 may obtain the login ID
and password by sending a request at helpdesk.evoting@cdslindia.com. Any person who has
not registered histher e-mail address or has become a Member of the Company, and therefore
annual report and this AGM Notice could not be sent, may write to arunguptagpx@gmail.com to
receive the copy of Notice and Annual Report for FY 2022-23. Pursuant to SEBI Circular No.
SEBI/HO/CFD//CIR/P/2020/242 dated December 09, 2020 on "e-voting facility provided by listed
Companies”, e-voting process has been enabled for all individual demat account holder, through
their demat account by way of single login credentials, through their demat Accounts/website of|
Depositories/ Depository Participants {“DP”), in order to increase the efficiency of the voting process.
The Register of Members and Share Transfer Books of the Company will remain closed from Sunday,
24" September, 2023 to Saturday, 30" September, 2023 (Both daysinclusive).
Scrutinizer for e-voting and declaration of results
The Company has appointed M/s. Prakhar Pandey & Co., Practicing Company Secretaries, to act
as the Scrutiniser to scrutinise the e-voting process in a fair and transparent manner. Mr. Prakhar
Pandey (FCS No. 11815 and CP No. 23619}, has communicated his willingness to be appointed
and be available for the purpose. The results on resolutions shall be declared not later than 2 (Two)
working days from the conclusion of the Meeting of the Company.
The results declared along with the Scrutinizer's Report will be made available on the website of|
the Company at https:/lgianlifecare.org and the same shall be communicated to BSE Limited.
In case of any grievance related to non-registration of email id, for the purpose of attending AGM,
e-voting, non-receipt of Notice, and Annual report or for any further clarifications, you may contact

only. All other

V4

the Company at arunguptagpx@gmail.com. By Order of the Board
For Glan Life Care Limited

Sd/-

Arun Kumar Gupta

Place : Kanpur Managing Dirsctor
Date : September 06, 2023 DIN:01331593
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